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ORDER
Ld. Counsel for the operational creditor and the

corporate debtor is present.

Operational creditor has filed this petition u/s. 9 of the
Insolvency and Bankruptcy Code, 2016 for initiation of

Corporate Insolvency Resolution Process (CIRP).

Corporate debtor is undergoing CIRP under section 10
of the Insolvency and Bankruptcy Code, 2016.

Therefore, petition is dismissed as not maintainable.

Further petitioner may file their claim before the IRP.
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